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HCN'BLE MR..S.R. ADIGE, MEMBER (A)
BON'BLE ['F. A. VEDAVALLI, MEMBER (J)

€hri Jugal Kishore,

S/o Shri Dambar Singh,
Ex-Pecn,

Boarc¢ of Ayurvedic & Unari
Systems of Medicine,

Delhi Administration,

. R/o B-27/2-A, P&T Quarters,

Kali Bari Marg,

‘New Delhi-110001. . <.. APPLICANY

(BY Advocate: Shri G.D.Ehkandari)
~ VERSUS

1. Govt. of NCT, Celhi

- through the Secretary (Medical),
5, Shamnatb Marg,
Delhi.

2. The Director of Health Services,
Govt. of NCT, Delhi,
Saraswati Ehawan,
Conaught Place,
New Celhi-110001.

3. The President, ‘
Boar¢ cf Ayurvedic & Unani
Systems of ‘Medicine,
Delhi Administration,
12-13, Northend Complex,
R:K. Ashram Marg,
New Celhi-110001. ... RESPONLENTS

(By Acvocate: Shri G.S.Lebana)

JUDGMENT

~BY HON'BIE MR. S.R. ADIGE, MEMBER (A)

Heard on the preliminary c¢kjection
raicsed by respondents' counsel on the

Tribunal's juris@iction to adjudicate the

case.

2. Section 2(1) read with Sec. 3 East
Punjab Ayvrvedic ard Unani FPFractioners Act,
1949 as extended to U.T. of Delhi clearly
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states that Board of‘ Ayurvedic ard Unani
Systems cf.Medicine;‘U.T. of Delhi is a Body
Corporate having rerpetual succession ard a
ccmmon  secl wiﬁh pcwer to accquire and hLold
‘prcperty,both movable and immovable and shall
by the gaid name: sue and be cued. Tt is thus
a légal entity distinct and separate from the
Govt. of U.T. of rCelhi and nc notifiéafion
u/s 14(2) A.T. Act heas beeﬁ frirnished Ly
applicart to show that it has come within the
Tribunal's jurisdiction.
3. : In O .A. No. 10z5/91 Kanvier Singh ¥e,
Delhi Admn. decided cn 17.9.9: the C.A.T.,
Principal Eench held that the Fxamining B ody

for Ayurvedic and Unani Mecicine under the

e2id Act which is covered under Sec. 31A cf

/ .
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does r.ot come within the Tribunal's
jurisdiction not withStahding the: fact it is

vnder the administrative control of Delhi

- Afministration.

4, Despite €£hri Bhardari's efforts to
persuade us to the contrary,we hcld that tre
ratic in Kanwar Singh's «case is fully

applicable to the facts of tre present cace

*

&lsc¢  and under the circumstance the

preliminary objection raised by responlents’
counsel is sustained, and we hold that we
hold that - Wé-‘ haée; no jtrigéictidg. tg
ddjudicate this fatter. ' The  present &.as
therefore is not maintainable.

5. . Registry way return the papers to the:
applicant for presenting the same kefore tre
appropriate legal foruvm for seeking redressal

of his grievances if so advicsed.

‘DR. A. VEDAVALLI) (S.R. ADIGE)

) Memker (J) . Memker (A)
/CK/ —

the above Act is & separate legal entity and
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